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15.30-1/2 hrs.

BEEDI AND CIGAR WORKERS (CON-
DITIONS OF EMPLOYMENT) AMEND-
MENT BILL*

[AMENDMENT OF SECTIONS 1, 2 E1C.]

SHRI A. K. GOPALAN (Palghat): Sir,
1 beg to move for leave to introduce a
Bill to amend the Beedi and Cigar Workers
(Conditions of Employment) Act, 1966.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to introduce
a Bill to amend the Beedi and Cigar
Workers (Conditions of Employment)
Act, 1966.”

The motion was adopied.

SHRI A. K. GOPALAN: 8ir, I intro-
duce the Bill.

15.31 hrs.
CONSTITUTION (AMENDMENT)
BILL*

[AMENDMENT OF ARTICLES 124, 125 ETC.]

st wg fawd (atd): avEs, § wa &
wfEm & w3 124, 125 Wik § ok
WG F77 AT frdaE w1 g w3 A
T AT g
. MR. DEPUTY SPEAKER : The ques-
tion is :

“That leave be granted to introduce a
Bill further to amend the Constitution of
India”,

The motion was adopted.

Wt wgfemd: & frdws W quenfrt
g
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MR. DEPUTY SPEAKER : Shri Hukam
Chand Kachwai—Absent,

.
15.31-1/2 hrs.

ANCIENT MONUMENTS AND
ARCHAEOLOGICAL SITES AND
REMAINS (AMENDMENT) BILL

[INSERTION OF NEW SECTION 20A]

MR. DEPUTY SPEAKER: We now
take up the Ancient Monuments and Ar-
chaeological Sites and Remains (Amend-
ment) Bill.

Shri Ulaganambi.

15.32 hrs.

[SHRI DiNgsH CHANDRA GoswaMl in the
Chair)

SHRI R. P. ULAGANAMBI (Vellore) .
Sir, I beg to move :

“That the Bill further to amend the
Ancient Monuments and Archaeological
Sites and Remains Act, 1958, be
taken into consideration.”

Sir, 1 will begin my speech by referring
to the Statement of Objects and Reasons
contained in my Bill, the Ancient Monu-
ments and Archaeological Sites and Re-
mains (Amendment) Bill, 1972,

“There are a large number of ancient
monuments of historical imnortance in
various States, some of which are inti-
mately associated with the life of histori-
cal figures. On occasions, popular de-

*Published in Gazette of India Extra
1.Introduced with the recommendation

ordinary, Part II, section 2, dated 5-4-74.
of the President.
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constructing or building suitable memo-
rials to perpetuate the memory of such
persons or adding to the histriocity of
such monuments. It is in the fitness of
things that the desirability of accepting
such demands be left to be decided by
the popularly elected Legislative Assem-
bly of the State within which a protected
monument is situated.”

The ancient monuments of India consti-
tute her cultural heritage. The Archacologi-
cal Survey of India. which is the custodian
of the national heritage of this land, is 72
years old. This central organisation has
been entrusted with the onerous responsi-
bility of preserving and mairtaining sncient
monuments, archaeological sites and re-
mains of national importance for posterity.
1 will briefly refer to constitutional provi-
sions in this regard. Item 67 of the Union
List, Item 12 of the State List and Item
40 of the Concurrent List of the Seventh
Schedule of our Constitution deal with an-
cient monuments and archaeological sites
and remains, The Union Government can
make laws not only on the ancient monu-
ments, archacological sites and remains of
natiopal importance but also other than
thosc of national importance because of
the authority enjoined upon it by the pro-
vision in the Concurrent List. The State
Governments do not have exclusive powers
even in regard to monuments other than
those of national importance. I have re-
ferred to this constitutional situation to im-
press upon this House the avarice of the
Union Government in appropriating powers
of the State Governments also. I want to
point out that I have introduced this Bill
not with any parochial view-point. As the
hon. Members are aware, the monuments
are spread over the entire length and
breadth of the country. It is not that be-
cause an Opposition Party is ruling Tamil
Nadu, the State Government seeks exclusive
powers in preserving and maintaing mo-
numents. Though the State Governments
run by the ruling Congress party may also
be keen to have more powers, yet, the
political propriety perhaps prevents them
from initiating legislative procesess to

“Lia ahisstive.
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I need not stress the point that the
monuments are firstly within the easy reach
of the State Governments and the people
of the States revere them. The central or-
ganisation located far away from the
monuments, in spite of all its earnestness
and zeal, cannot devote the attention that
these monuments deserve. 1 would like to
substantiate this argument by referring to
certain facts which cannot be controver-
ted by the hon. Minister of Education.

According to an assessment made
by the ASI, about 1300 antique sculptu-
res, bronzes and other art objects had been
stolen from the centrally protected menu-
ments during the period 1952 to 1971. It
is also reported that the stolen objects were
of the value of several crores of rupees.
They have all been taken out of the
country throwing dust in the eyes of the
Central Customs authority. A well orga-
nised smugglers’ net-work is operating suc-
cessfully and is depriving the country's
museums, temples and caves of valuable
frescoes, bronzes, miniatures, basc-icliefs
etc. Thefts of pieces from the Nalanda
Museum, Mohanjodaro seals and Khajuraho
and Konarak sculptures carnot be easily
forgotten. A thousand idol thefts had taken
place in a week, the former Education
Minister Dr. V. K. R. V. Rao was frank
enough to confess on the. floor of this
House.

There are 15,000 monuments in various
parts of our vast country. If they had
been properly protected, could such large-
scale thieving have taken place? Some
years, the Central Government set up a
four member Archaeological Review
Committee, headed by the world-famous
archaeologist, Sir Mortimer Wheeler to
assess the work of ASI. This committee
submitted its report, which contained 21
major recommendations ir April 1965.
The Government have not yet implemented
all the recommendations of this commit-
tee. Bxpressing dissatisfaction at the atti-
tude of ASI towards research work, the
former D.G., Prof. B.B. lal, a world re-
nowned archaeologist, who was associated
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by the UN in its international commit-
ments, resigned and preferred the obscu-
rity of professorship in a small university
to the job of the Director General.

Sir, Agra is not very far off from the
headquarters of the central organisation,
Yet, due to the inadequatc protection
given by the ASI to the ancient art treasure,
it has been reported in the press on March
24, 1974, that several costly idols have
been stolen from an ancient Jain temple at
Agra. I am sure that the House would not
have forgotten the theft and later recovery
of Chola period Nataraja idol. Serious
efforts were made by the Central Govern-
ment in recovering this idol only after our
Chief Minister, Dr. Kalaignar Karunanidhi
appealed personally to the Prime Minister,
Mrs. Indira Gandhi in this respect. The
ASI's incapacity and inability to discharge
its responsibility in preserving ancient
monuments from decay and destruction has
been brought out by the appointment of a
committee under the chairmanship of Dr.
Karan Singh, when he was Minister of
Tourism to undertake the preparation of
Master Plans for environmental improve-
ment and landscaping of the Monuments
of tourist interest. Dr. Nurul Hfsan is
just a Member of this committee. The
work of environmental improvement and
landscaping should have been initiated by
Dr. Nurul Hasan, bearing in mind the in-
trinsic historical worth of these Monu-
ments and not merely as centres of na-
tional and international tourism. But this
approach suits the normal tendency of the
Central Government to touch only the
fringe of the problems and to allow the
vitals to rot.

Even here, master plans are reported to
be under preparation only for groups of
monuments in North and Central India,
as if South India has not contributed any-
thing worthwhile for historical and cultu-
ral evolution of the country, when 1  say
this, I can be accused of spreading regiona-
lism, Regionalism spreads not by people like
me but by the actions of the Central
Government.

8 LSS/74—11
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Bill
Sir Mortimer Wheeler, who was the
Director-General of Archaeology from

1943 to 1948, was in India in November
1969. He visited Tamil Nadu at that time.
He observed that the excavation work of
Kaveripattinam, otherwise called Poem
Puhar, in Thanjavur District was being
followed with great interest all over the
world. He felt that more funds should be
made available to continue this work.
But the views of the world famous archae-
ologist have fallen on the deaf ears of the
Central Government.

There are 118 temples and sites in Tamil
Nadu which are under the ostensible pro-
tection of the Central Government. 1 refer
to these monuments in Tamil Nadu, be-
cause I am  personally aware of their
decayed condition now. Similarly, all the
other hon. Members must have personal
experience of the ancient monuments in
their respective States.

The Central Organisation is not attend-
ing to the work of preservation and pro-
tection of these themselves in Tamil Nadu.
The usual excuse given by the i entre is
paucity of funds and lack of trained per-
sonnel.

T can anticipate the reply of the bon.
Minister in regard to thefts. He will say
that the State Governmcnt should help
the Centre by giving local police protec-
tior: for these ancient monuments. The
local police protection would definitely
be given if these temples and monuments
are protected from decay and destruction
through natural causes. When there is no
environmental improvement at all, how
do you expect the local police to reach
these places? .

If the Centre cannot do this work,
there should be the least hesitation on their
part to hand over this responsibility to the
States. The Minister might put forth the
argument of national importance. I would
like to know whether the State Govern-
ments are not capable of appreciating this
question of national importance. After all,
they are national State Governments, not
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any foreign national Governments. Sec-
ondly, so far as monuments are concern-
ed, they represent the variegated culture
of our country.

The reason for my referring to this
aspect is that the local people and their
elected Government have got some kind
of vested interest in preserving their ancient
cultural monuments. Here | can say with-
out the fear of contradiction that the an-
cient monuments, which are within the
competence of the State Government of
Tamil Nadu, are being looked after in a
much better manner than those of national
importance. I can mention the condition of
the temple in Vellore Fort, which has
been declared as of national importance.
In fact, the temple in Vellore Fort is
facing extinction now. I should say that
the present state of Vellore Temple is a
national insult. Compare this with Madurai
Temples under the State sphere. The uap
between the two temples is like the gap bet-
ween the preachings and practice of the
Central Government.

Even after the repteated requests of our
Chief Minister to hand over the Vellore
Temple, Brahadeeswara Temple in Tanjore
and the Templé in Gangaikonda Sozhapu-
ram, the Central Government says “you
collect money for their renovation and hand
it over to us; we will take care of those
temples”. I am reminded here of the
famous Tamii proverb “You vring flatten-
ed rice and I will bring the husk ; let both
of us eat after separating the husk from
the flattened rice”.

- In Brghadeeswara Temple, bowing down
to the wishes of Tamil people, the State
Government wanted to erect a statue of
Raja Raja Chola, the builder of the temple.

Sir, it will not be an exaggeration to say
that our Chief Minister, Dr. Kalaignar
Karunanidhi, is the greatest living Tamil
scholar. In fact, he is an ambodiment of
all the best in Tamil Culture, which is as
old as this country.
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The people of Tamil Nadu wanted to
honour the memory of one of their great
Kings, Raja Raja Chola, whose valour was
no less than that of Nepolean, the Great,
and whose services and love for the people
are personificd in our Chief Minister. Natu-
rally, our Chief Minister repeatedly request-
ed the Centre’s permission for crecting a
statue of Raja Raja Chola inside Braha-
deeswara Temple constructed by the King
whose architectural skill is the wonder of
the world. Can there be a better placc than
his own temple, for honouring this master-
builder? The Centre talked of the architec-
tural imbalance that this statue would
creatc and refused permission to instal
this statue even in the open ground oppo-
site to the Temple. I wonder whether the
electrification of the Temple has not creat-
ed the architectural imbalance. The Cen-
tre which swears by the name of people’s
democracy has not cared to respect the
wishes of the Tamil people and their demo-
cratically elected Chief Minister. We did
not want the Centre to take over the
Venkateswara Temple in Tirupati construct-
ed by the Tamil people or the Kannagi
Temple in Kerala constructed in the
honour of the heroine of the great Tamil
classic, Silapathigaram.

The attitude of the Central Government
in refusing permission for installing the
statue of Raja Raja Chola has created
the demand in Tamil Nadu that the Centre
should hand over such monuments as are
requested by the State to the care of the
State Government.

About Vellore Fort, I want to say a few
words because I represent that constituency
and 1 know about it very well. It has been
declared as a monument of national im-
portance only in words and not in deeds.
The time at my disposal is very short. 1f
1 had more time, I could narrate the whole
history of Vellore Fort. Therefore, I would
be very brief.

The Fort and the temple inside are 700
years old. The Vellore Mutiny of 1806
was the precursor to the mutiny of 1857,
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known as the Indian War of Independence.
Inside this Fort, there are many officcs of
the Government without any facilitics like
ventilation, etc. As the Fort is in the heart
of the town, ten acres of land around the
Fort had become an eyesore for the people
on account of poor maintenance of the
Central organisation. After a great struggle,
the State Government was permitted to
improve this vast open area around the
Fort and on 17-3-1974 the Chief Minister
of Tamil Nadu inaugurated a grand gar-
den, a Children’s traffic pari, a trolly train
and so on in this area. The templc inside
the Fort is gathering green moss. The Cen-
tre would not do anything to renovate the
temple so that the people of Vellore can
feel proud of this monument. The State
Government has been representing against
this gross neglect of an ancient monument.
The State Government is,prepared to pro-
tect and maintain this monument in the
truest sense of a monument of national im-
portance, but the Centre has not respond-
ed to this genuine demand of the people.
Naturally there will be many such instan-
ces in other States too and this Bill when
passed into a law will meet the aspirations
of the entire people of our country.

Sir, Kaveripattinam in Tamil Nadu com-
monly known as Poombuhar represents
the composite culture of our country. It
was the capital of a great Chola Kking,
Karikalan from 60 BC to 10 BC and an
envoy was sent by this king to the court of
Augustus Caeser who was ruling Rome at
that time. Kaveripattinam was a world re-
nowned port at that time. This was the
place where Vaishnavites, Saivaites, Budd-
hists and Jains lived in perfect amity. A
Buddha Vihara was crected here around
400 AD.

On 17-4-73, our Chief Minister opened
an Art Gallery at this sacred place of in-
ternational importance to attract the atten-
tion of the world towards the 2000 vear
old Tamil culture. He also- got erected a
memorial for Karikalan and Elango Adigal,
the author of the Tamil Classic, Silappadi-
karam.

In 1961, the ASI started excavation
work here and, as I pointed out -earlier,
it attracted the attention of the entire
world. But later this has been abandoned
by the AS.L

When the Centre does not want to let
the world know about the ancient Tamil
culture and when the State Government
under the leadership of the greatest Tamil
scholar desire to do something concrete
why .should not the Centre hand over the
responsibility of continuing excavation
work to the State Government?

When the ancient temples are falling
due to the negligence of the ASI the Cen-
tral Government was so worried about the
architectural balance of the temple that
the request of the State Government was
not acceded to. The Centre may encourage
the decay of nation’s heritage, hut will not
encourage the States to protect them and
to preserve them and also to fulfil the
aspirations of the people for perpetuating
the memory of those who built these
monuments. Ajanta and Ellora paintings
are drawing international tourists. Every
Indian is proud of this national heritage.
But in Tamil Nadu there is a place cal-
led Sithannavasal near Pudukottai. The
excellent  paintings  in the cave
here are of 9th century A.D. The rock-beds
with inscriptions are of II and III Cen-
tury B. C. Though the Central Archaeolo-
gical Department is entrusted with the duty
of maintaining and preserving this. Except
the people of Tamil Nadu, none in the
country knows even the existence of such
beautiful buildings. T doubt whether the
hon. Minister of Education has ever come
across this ancient monument, though he
has categorised it as a monument of natio-
nal importance. What is the use of declar-
ing such priceless monuments as of national
importance, when those in charge of the
nation do not take care of thern?

This has only promoted me to introduce
this Bill. This Bill has the background of
Tamil Nadu Government’s monumental
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performance in protecting, preserving and
maintaining ancient monuments. other than
of national importance. The Tamil Nadu
Government's words are backed by deeds.
The State Government’s demands are only
reflecting the will of the entire four crore
people of Tamil Nadu. Their desire is
translated into action by the State Govern-
ment.

To enumerate only a few, an intensive
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MR. CHAIRMAN : Motion moved :

“That the Bill further to amend the
Ancient Monuments and Archaeological
Sites and Remains Act, 1958, be taken
into consideration”.

SHRI B. V. NAIK (Kanara): Mr.
Chairman, Sir, Shri Ulaganambi’s Bill, as 1
from the Statement of Objects and Rea-
sons, is good and I must compliment the
hon. Member in not only trying to deserve

survey of outstanding bronze and art pie-
ces in all the temples of Tamilnadu has
been undertaken by the State Government
so as to take effective action to prevent
theft of these priceless treasures.

The Tamil Nadu Government has also
set up an institute for the study of epigra-
phy as the Union Government has Leen
rather indifferent to the promotion of epi-
graphical and other historical studies. The
epigraphs found in Tamil Nadu for out-
number those in any other State.

I will conclude by appealing to all the
Members of this House 0 extend their
wholehearted support to this Bill, as this
reflects the unfulfilled aspirations of the
people living in different States, who are
constantly reminded of their hoary past
for these monuments which have been left
to the vagaries of nature and to the vanda-
lisms of a few unprincipled men. The
hapless behaviour of the Centre in the
matter of protecting these monuments can

only be substituted by handing over them

to the States which express their desire to
maintain them. On occasions, when popu-
lar demands are voiced for installing, con-
structing or building suitable memorials to
perpetuate the memory of such persons or
adding to the historicity of such monu-
ments, the Centre should accept such
demands and permit the State Governments
to meet the aspirations of the people. The
Centre should not stand on false prestige
~and, if necessary, the Constitution also
should be amended for achieving this laud-
able objective.

With these words, I commend the Bill

to the approval of the House.

the very honourable and very ancient lan-
guage and culture of Tamil Nadu but, the
wording in the Statement of Objects and
Reasons seems also to cover fairly
familiar grounds.

It is in the fitness of things that the desir-
ability of accepting such Jdemands has to
be discussed by the popularly elected
members of the Legislative Assemblies of
the states. They are protected monuments
situated in the States. I do appreciatz 2Iso
my hon. friend's anxiety that not only the
popular monuments which are locally
identified but also the peoplc who are usso-
ciated with them should also be permitted
to protect such memorials. T feel that
since 1904, if I remember aright, Shri
Curzon brought in the lagislation. During
Curzon's regime, this is onc of ihe positive
contributions that had becn made Ly him.
I would like to appreciate the idea that
has been given by Shri Ulagonambi. He is
trying to bring in, I suppose, through the
process of this Bill, also the oft repeated
conception of the State’s autonomy.

Sir, all of us come from various States
and we do believe that there are certain
areas where, it would be, in the fitness of
pensable. I also feel that there are certain
areas where, it would be, in the fitness of
things, that a particular culture whether it
is the culture of Karnatak or the culture of
Tamil Nadu should be encouraged for the
sense of appreciation of the local people.
Take, for example, the temple at Madurai.
I want to know whether there is any one in
this wide world—not only in the Indian
set-up but also from outfide who would
not be attracted or magnetised by the
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architecture there. Similarly take the pla-
ces like Belur and Halebid. 1 feel that the
ancient monument, the classic creations in
stone mortar, is not only a heritage of the
Southern Culture. These are not only the
heritage of India but they remain the pride
possessions of the heritage of the entire
humanity. Therefore, I would say the more
liberal outlook we take in the matter of art,
architecture, monuments and temples better
it will be for not only that specific local
sub-culture but for all of us.

16.00 hrs.

In this behalf 1 would like to draw the
attention to one of the factors, that is,
South is teaming with monuments and all
of them do not fall into our concept of an
archeological monument. 1 am not going
to quote the creations of another female
genius in our history, Shantla Devi of
Belur and Hardhi, who created these tem-
ples where there are hundreds and thou-
sands of carved female figures. Each one
of these would itself in any foreign museum
bring us hundred thousand rupees. So, a
sort of desired intellect would say if we
are short of foreign exchange there is a
store-house of foreign exchange standing in
stone and mortar. There has been a consi-
derable amount of pilferage and smuggl-
ing and something will have to be done by
the Ministry of Culture in this behalf. But
the point 1 was driving at is in the South
there is a worship of a tiger; there is a
worship of the forces of nature; there is
worship of a lecal river. Now, all these
could be brought in because by and large
the common masses in the South still have
a sort of deeply engraved belief in regard
to these local manifestations of the ulti-
mate reality or nature. I have not been
able to find the tiger god monument or the
temple of tiger every being taken up as a
sort of archeological ~monument that
could be preserved under the Central
legislation. 1 would, therefore, urge that
the spirit, not the form, in which it has
been stated should be considered. When-

ever there is trouble with D.M.K. they
play with their trump-card ; they seem to
be repeating the same old things and the
same old swan song of State autonomy
versus the Centre.

SHRI R. P. ULAGANAMBI : For his
information, 1 may tell him that I am not
in that trouble.

SHRI B. V. NAIK: That is why I have
talked not only about idols and temples
but also about other idols.

SHRI N. K. P. SALVE (Betul) :
they politically so obsolete ?

Are

SHRI B. V. NAIK : Even from the
point of view of the currency of an idea,
I would suggest that when we take the
spirit of the Bill, with the local identifica-
tion of the masses and in particular illite-
rate ones, the simple ones and the arthy
ones and the salt of the earth, their views
may also be taken. If these are not pre-
served, there will always be devotees in the
big temples and they will be taken care of,
but those small ones which are in the stage
of crumbling, if they are not preserved,
would very soon face extinction at the
hands not only of land-grabbers but aslso
other people and also the forces of nature.

1 would, therefore, urge the hon. Minis-
ter to take a fresh look, particularly at
the southern part of the country in regard
to the native sort of religion and the
native sort of temples that are there, and
give them a fair deal.

SHRI H. N. MUKERIJEE (Calcutta-
North-East) : I fear I find this Bill rather
misconceived. I can have some sympathy
for the idea that serious efforts should be
made to associate the States and popular
sentiments in the different parts of our
country with the task of preservation of
our archaeological monuments of every
variety. I can understand a claim being
put forward by a particular State, if it
thinks itself justified that there has been
default on the part of the Centre, in so
far as the preservation of the archaeologi-
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cal sites is concerned, and they want to
take it over. I may not agres to it straight-
way but I can understand it. But 1 do not
understand at all the idea of the Mover
of this Bill which in so far as his intention
formulated in black and whits is concern-
ed, in terms of the proposed legislation
would require that a State Government
on the strength of a majority in the As-
sembly should be authorised to install, erect,
build or construct suitable memorials for
a person who is according to their Bill a
founder or builder or originator of an idea,
for the installation etc. of such a monu-
ment and so on and so forth. He wishes
also that this kind of installing and erect-
ing and constructing or building of suitable
memorials would add to the historicity of
such monuments.

I am sorry to have to say that 1 find
it rather fantastic. The historicity of a
monument is marred and destroyed and
not only distorted if the kind of thing
which is proposed to be done is actually
done. A monument is there to be preserv-
ed and it is on the basis of very expert
assessment that monuments which require
protection because they deserve to be pre-
served are preserved. The historicity of the
monument and the strength and all that
would be utterly distorted if additions,
alterations or renovations which are not
in tune are made, because it is a very
difficult job of work, and if anything is
done to mar the artistic integrity of a
monument and the historical character of
the monument, the entire puinose  of
archaeological preservation is gone.

Then all this talk about our aliciting
pride in the past of our country by a look
at these monuments is so much abracada-
bra. Either we respect these mc ts or
we do not. I believe we all respect these
monuments, specially in Tamil Nadu where
they had a movement based on the idea
of the resurgence of the Tamil people.
They look back to a very glorious past.
Naturally they were proud, and we all
share their pride, because the culture of
Tamil Nadu is not something which is
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felative only to the area which is now cal-
led Tamil Nadu.

My friend here is very naturally concern-
ed over the Brihadiswar temple in Tan-
javur. He refers to the Chola emperors.
Very rightly su. But he should not draw
so much of a distinction betwecn the north
and the south in this regard. As for the
temple complex of Gangaikonda Chola-
puram built by the great Chola emperor, [
do wish it is taken care of a great deal
more than if is as it was crumbling away
the last time 1 saw it. I wish the Tamil
Nadu Government in association with the
Central Government takes real steps to see
to it that a place which is not visited by
rilgrims or even by the average tourist is
really looked after, because it is a grand
place, Gangaikonda Cholapuram, where a
replica of the Brihadiswara temple was
built by one of the Chola emperors,

Now the Gangaikond» Cholapuram
temple is a memorial to the fact that a
Chola emperor went north and won a vic-
tory. His visit to the north was occasioned
by the idea of collecting Ganga swater which
he could take back in large vessels. And
it was taken back in very large vessels to
Tamil Nadu. It was in order that the pious
idea of a Tamil emperor could be satisfied
that he had gone and fought some powers
in the north.

There is no quarrel between the north
and the south. On the contrary, you will
find in every southern temple site people
from the north, in large numbers, because
there is a sense of kindship in so far as all
parts of our country are concerned. In so
far as the archaeological, the aesthetic and
the artistic excellencea of the remains are
concerned, there is no differcoce in so far
as even religious persuasions are concern-
ed. An atheist like myself or people who
have no faith in the gods and goddesses
of the Hindu pantheon, people who belong
to other religions have also an ap-
preciation of the aesthetic qualities »f these
monuments. So there is no question of driv-
ing a wedge or even imagining that a
wedge exists as between cither the north
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and the south or as between Tamil Nad
or any other State. We are all concerned
about this. But I am particularly con-
cerned if any suggestion is made which
changes the character of a historical monu-
ment. 1 say this because I had the mortifi-
cation of seeing even in Madurai—Shri
Naik is here; he was saying something
about the great temple of Madurai which
everybody will share—I had the mortifica-
tion of seeing how the facudc, the front
portion, of the temple, the gopuram, the
gate, through which you enter, had been
renovated and painted over with all sorts
of garish colours. I saw that described very
eloquently in some American Journal as
something of an aesthetic addition. But I
considered that a profanity ; I considered
that an utter degradation, an act which
was by no means warranted. You have no
business to do anything to change the
character of the glory of an ancient monu-
ment in that fashion.

This sort of thing has to be guarded
against. We never know what would hap-
pen, if we leave it to a Legislative Assemb-
ly by vote to decide on something. 1 was
told that in the courtyard of the Brihadis-
wara temple in Tanjavur, thc idea was to
put up something constructed by a modern
sculptor. We know the way they usually
do it, the kind of work they would turn
out. Perhaps a monument of Raja Ruja
the Great was to be put up there inside
the temple. I think this a fantastic proposi-
tion, a profane proposition, something which
goes against the grain of faith, of tradi-
tion, of artistic belief, of any sort of in-
tegrity that we can think of in connection
with a historical monument. I would not
leave that sort of thing to the whims and
caprices of a particular Legislative Assemb-
ly at a particular point of time.

I see that this kind of thing does take
place in our country, and I am just remind-
ed of what I have seen in Kanya Kumari.
It- was a grand panorama, as you must
have known, before the recent construc-
tions took place on the Vivekananda Rock.
It was a beautiful temple with no particu-
lar pretensions, not so massive as the other
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temples of the South, but cntirely in keep-
ing with the beautiful natural surround-
ings of that area. And there, about 15
or so years ago, they built a Gandhi
Mantap which has nothing to look at,
which is an abomination, but which is
right on the sea and spoils the entire sca-
coast. The atmosphere was preserved as a
little place so that the pilgrims who went
to Kanya Kumari temple could go and
have their bath; it was an old place but it
had broken down; but a lovely little thing
it was. Now, it is shadowed over by the
Gandhi Mantap, and over the Vivckananda
Rock, we have got an enormous coustruc-
tion which many people may consider to be
a very wonderful thing, but I consider it
to be a garish and, uncivilised act of van-
dalism which not only destroys the natural
glory and beauty of that place buat milita-
tes utterly against the whole concspt—the
Kanya Kumari temple on the one side and
the wide expanse of the thres oceans which
commingle at the same place. on the other.
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If you leave it to some PWD contrac-
tor and if you leave it to the whim and
caprice of some particular temple at a
particular point of time in a very special
mood, goaded by certain people who do
not know a thing about the genuine aspects
of our essential national culture, then what
happens?+ Things might go to rack and
ruin. The only way in which you can
preserve these things is to leave the matters
in the hands of people who know and
who, at the same time, can be trusted to
have a genuine respect for our national
culture. That is why we have archae-
logists and scholars and such other people
who would look after these things.

Therefore, if the idea was that the State
young men should be associated in a more
effective way with the task of preserva-
tion, I could verv well support this Bill,
but if the idea is, as it appears to be,
that at the desire of the State Assemblics
or even of Parliament, monuments could
be changed and other structures could be
put up in the premises of historical monu-
ments, then I at least for one, would never
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have anything to do with it. If the Bra-
hadeeswar temple or such other wonder-
ful monuments of our country’s genius are
going to be spoiled und despoiled and de-
praved by any kind of addition of the sort
which sometimes is in the contemplation
of very powerful politicians, then, let us
say good-bye to all talk of archaeological
conservation.

Let Kaveripattinam be looked after pro-
perly ; let excavation be conducted very
properly. Let the State Government go to
the Central authorities in order to see to it
that Kaveripattinam is really investigated
and everything is done in order to respect
its integrity and its contribution to India’s
history. That is a different matter. But
if you have this kind of Bill, it means
that we say good-bye to all ideas of
archaeological conservation. We must
keep the sites as they are; we must keep
the monuments as they are, and we must
keep them and keep them in repair so
that they do not crumble down as long as
we can avoid that sort of thing happening.
But this kind of tampering with our
archaeological treasures is something which
goes against the grain and which cannot
be tolerated.

SHRI BISWANARAYAN SHASTRI
(Lakhimpur) : Mr. Chairman, Sir, the
anxiety of the hon. Member for the pro-
tection of ancient monuments and sites
can verv well be appreciated, but I fail
to understand why these sites or monu-
ments should be handed over to the
State Governments.

Sir, the land of Tamil Nadu is full of
monuments, ancient ruins and other things
of which not only the people of that re-
gion but I should say the people of the
entire length and breadth of our country

is proud of. The hon. Member referred
to the Chola kings who built certain
monuments. They built not only monu-

ments in the South but some of them
crossed the Indian Ocean and constructed
and built monuments in modern Indonesia
in Angkor Vat. Those people had built
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those magnificent monuments. These are
the monuments not only of ancient times
but they are living monuments of the en-
tire nation of the achievements of the peo-
ple who lived in those ancient days.

Mr. Naik has referred to certain things
being sold, jokingly. But being a student
of history 1 should like to mention that
at the time of Lord Benting’s viceroyship,
he made a proposal to the British Govern-
ment for destroying the Taj Mahal and
selling the marbles for earning some
money. Fortunately that proposal was not
approved.

There are certain monuments of national
importance which are protected by the
archaeological department of the Govern-
ment of India but there are certain other
monuments which are not so declared. I
have seen that in some parts of the coun-
try these monuments are not well protec-
ted. I cannot say definitely about Tamil
Nadu but in Bengal, Bihar, Orissa and
Assam | have travelled extensively. There
are hundreds of such monuments and
ancient sites which are not protected by
the Central Government. These can be
preserved, protected and maintained by the
State Governments but the State Govern-
ments are not coming up as expected. I
am myself associated with such an organi-
sation which is Jocated in Assam. We
have made 1epeated appeals to the
Archaeological department of the Central
Government to take over certain monu-
ments and ancient temples which are not
protected because the State Government is
not in a position to maintain, protect or
preserve those monuments. It might be a
different case in Tamil Nadu. I have no
knowledge about Tamil Nadu. Perhaps,
except the Government of Tamil Nadu,
no State Government will welcome this

proposal.

I mentioned earlier that in 1904 Lord
Curzon introduced this Act for the pre-
servation of ancient monuments. He was
responsible for the bifurcation of Bengal.
Therefore, in Assam and Bengal he was
known as wicked Curzon. But he hab
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really done good service to the country
and, therefore, we are grateful to him.
That Act was amended recently and its
scope had been widened, It was because
of that Act that we have come to know
what was in Mohanjedaro and Harappa.
It is due to the activities of the Central
Archaeological Department that such
things came to light and the world, at
large, came to know that even 6000 years
ago there was a civilisation in India which
was equal to the Elim or the Babylonia
or even superior to those civilisations.
Therefore, the Central Government should
provide more money to strengthen the
Archeological Department and take more
interest in the construction, preservation
and maintenance of those monuments,
temples and ancient sites.

The repair work in these monuments
should be carried out by skilled persons.
The originality of the structure is to be
maintained. Suppose some structure is
cracking. When it is going to be repair-
ed, modern cement concrete, as it is, can-
not be used, because if used, the beauty,
the originality and the colour or even the
stuctural frame will be chgnged if not
destroyed. The historicity of that monu-
ment will no longer be there. Therefore,
the Central Government’s Archaeological
Department should have more skilled per-
sons who will not only be efficient in
repair work but will also have historical
knowledge about the construction of our
ancient monuments.

Sir, if anything new is cons‘ruc'ed or
a}dded to ancient temples, as Prof. Mukher-
jee has rightly pointed out, it will not only
destroy the beauty but it will surely take
away the historical importance of that
place. Historical importance or the his-
toricity of a particular temple or a parti-
cular monument or a particular site can-
not be enhanced by new additions or
modern additions. Therefore, the idea of
constructing some buildings or erecting
Something in the ancient monument sites,
1s totally misconceived and no student of
History and no student of Architecture
will support it. Experts all over the world,
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who are connected with such preservation

of ancient monuments will surely oppose

such proposals morally.

Sir, in this connection, I would like to
refer to my State of Assam and other
castern States and Union Territories. As
far as archaeology is concerned, this Re-
gion is under the jurisdiction of Calcutta—
the Superintendent posted at Calcutta looks
after the preservation of these ancient
monuments. There are quite a number
of them in this region. But, to look after
these monuments, there is only a Sectional
Officer in Assam with a meagre fund at

his dispesal. 1 would like to give an
example. There is a Shiv temple in the
Sibsagar district of Assam, and for the

maintenance of the temple, only Rs. 120
is provided. Persons who will be able to
climb to the top of the temple, are not
available. Such persons should have spe-
cial skill and training and their daily
wages should be much more than the ordi-
nary labour. With meagre amounts, they
cannot do anything. I am just giving this
one instance. There are a number of
such instances. Therefore, I would appeal
to the hon. Minister, on this occasion, that
the five States of the Eastern Region and
the two Union Territories should be made
one Archaeological Zone and one Superin-
tendent should be posted there to look
after the ancient monuinenis therc so that
these are preserved and people from vari-
ous parts of the country are able to sec
and appreciate them.

I would like to make one more sugges-
tion. Of course, it does not concern the
Minister of Education. To my mind, the
protection and preservation of ancient
monuments is related with the-growth of
tourism and therefore, they should be
transferred to the Ministry of Tourism.

&t wy fowd (a¥7) : W@ fadaw ¥ 3fd
g fawmr & FTHI 9T e w1 JW TH
writ wY fer & | @9 § ogy & ag W IO
g § fi6 g fawit & qO ag o TR
Wit gfigfes waww & wow §, wf=c 3,
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[t g ferert]

wfea & 7OTX &, I ST v & 4
@ wEd g fs WA AR ¥ & 5o www e
forera ¢ 0¥ egei 9T o & g 1 oF W
TR Az wrer 3—& Fufew ¥ R o a—
wfeame A N ow g §, W@ T oA
I T AR ¢, I9 ® T ¥ fag
TAT AT A FAA IEAT ITAT AT oW Y
o, afev ag T a K | o O el

gam & fag R afr i Sard | GaE |

€ ¢ fe x@ wfee w1 quee fawmr & wo
T ¥ g faar a1 @ o @At
w11 grere &, & ) e, a@ife ag 10-12 /1
IR a@ g1 I A w g o A
T, & gt SEORW F qAE & R F fae
far & gl AT T Agi @y dwwT qE
weT g mar fe agt 1 fosee ar afear
oy T o w®y & S faes 1o
drer A g g—3few o dw ¥ 9w
AT B TRT FT FT FIH 99 @ § aY 0F 919
¥ & wg1 fF ag 47 WA & ngrathraie 1
T S §, AT AF & AT §, T g A
TRT FA T FWEA A wrgem ? Koy
stREEmEasar g 7z 5 fraw & a
qT #gT & | YHiAU FeY AERT T €W AT 9T
fadty s ¥ wifygn A qaae fawr &
FT @ gL W IR T FAwAT ey
& s v & foad wfeae, aferg ar ot
ST e 91T wreE fag au § g feafa
T Y1 TH AT W1 TWE AA AT, AT A AT
IAFT ATH §, IAY AT KA KT 779 Hifew $3F
a1 AT S § W9 IET ¥ IATET I Fw-w
FTEHT WX WA ATHA ¥ A0 4 #) www
g SEd A N A% an & frare s a®d
3 xar 3w ¥m ¥ ok 4¥ oR o afe
ar gy oTee § W qUAeE fawwr F wwy
gig ¥ gl fag Afew I wuer At
wgex § W W AT GTHIT IT TT0RT WY
tate W forelt T W R g o @
ara g g % frare s wfgy fe wr
oz wiaeTe e dfr § g S e

TN W % awd § wife x@d o F0T g

&, 91 o § S9N ag vt mav § O oA

Forer wqrait w6y 1< Forer wrarieY Y wgearqel ey
# o Sa% fog s ot § o W AT
ORI &Y 1 A T g # 9 oqrT oF §
foey wrg & ¥ feafa ¥ a8 & 3w fog
Ta¥y o fema § 7

T 67 XH ARG -—

“Ancient and historical monuments
and records and archaeological sites and
remains, declared by or under law made
by Parliament to be of national im-
portance.”

A TH wEgE F W AN W WE
ool 1 owm ¥ dE o e
® W g fawm & aga g ¥ A, 9
& it AT § 1 qEfo T ST AT e
§ T AT FTA HTETE IUTT g A XY FA
Tfgw | g wfwwr T AT W A
aifer Wi s gd #g adut e @
@ o ¥ Afrow fag off @3 § & sEEr
ré wrer frwred o

oY % QEAE 0T WA duE O
qaran & for sifauT aga wes § Wi waww
*t & Srfier & oA ATEAT § W AgE U %
war T T & 7 ¥ o g firew wife &,
gt & ST At W S § A R
« Y g <Y & WY T o ook e § A S
w fir g & Forerr efton ag & < & Fe gy
i AT & ang o g fe At o, e
FTCE W YAy AT § & T AT 6T W g
§ fr et 4w A gk & g g ®
v wa § v §9 favdaw wrv fear
g.ngaﬁ#mmﬁfﬁmﬁm
mtmwmﬂﬂuﬁ%qﬁtﬁﬂﬁ
s % (et wrdafeat g & | @ T @
qar W wife W ST SFA A O
it §, wopei € vw qw § o A g e
T o e g ) < & ol W A
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w w1 fr g wiafem a7 & ang feaw sl
¥ faes sdarfgat # w€, feeet i wic
FEX WAWT FT a=war "y ?

@ qIY-ATY T OF AL JA 14
@ 2w ¥ faolt ot & ave s, Goerfes
wgea ¥, Weq R i Y awdt § awr g
qgT AT W &Y AT § | /I Ao av xw
¥ Gwa oA R, o wAY wERT 78 T
AR F A ATE &Y ITHT GAT AR A G
ag FY AT gAwY agh fAwdr | oW W
FTA & aga 7 77 & ¥ Sr o Wil w1
e @ FET AfFT JAFT IHETD I WY
faereit snfam s gam) Ao s anfe |
¥ AT ATEAT E VW 14F HEWH G WOAT
*rf waw fe &7 Kt o) agw a@ gt
HIAATE | WA % frad S0 A e s
w1 s fear &7

T AT TEH OF AT A & | 9T AW
o ar § f wTedeed WG WidH ¥y 0%
aga Y Ao & FaRw o o s dw & o
W aga o Wl § T g S s
# T3 & Fr oot et GFew w1 aH A ¥
faraar AT mar ) AT Tw AW AR IS
HTed HTgE agT AFCATHEICE & ¥ H1H FA
o A G aga ¥ @ A day aww v
SAFT FAH A F G E, A A &Y AA—
IT A Y GAT F=y w1 W A ) qg
Wit #7 ¥37 fermrar § 7 How to avoid taxes.
#ag 7€iwg wr g be teaches them also
to evade taxes . . (SgEETY) TATEIW A
W &1 AT gw Ay F A gIRAMAY
T E AT Ay Fw § B aga AR E A
A E e & Afew wrod dwww 17 § 7
sfam g w@ ag W N feR g, e A
fafrrg, zigwe W 3, @t e W TS
T ®Y Bt wfgy arfs orea gw7 a3, ORI
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¥ ag wfewT fom @ fe 9@ Sampha 1 aeec
WA gy F ot ¥ awdr @ 9w wenfaon
W AAf g fF eI A A A F
Ao e @ ded, Fagw @ e
Ffgr o ag W v wfey, @ awa 9%
I AL F X o6 37 g ) feafar
w1 ¥ ag s wwgar g fE s ar
efafas ag o @10 T § 77 Wy A
difgai # faea § 3f6T tac 10-15 awt §
STATEY ¥ AT ITRT T FA ¥ g0, AU ALY
=YY BT AT FA F T, Forr Ao Y @
O Y, foy ard gfoay & vt gt o
aw® NN @ Ay arge wh o @
AR W AT T W Y e @ e
ATATE® WA A T wrEiad) £ T frea’
a7 I WY W fead R &Y fem du wme
& gt #1 ofia aga @ Arew g s A e
arelt fifgat & 7 & wrea A 7€ ey, Foralt
st 7@ @ 9@

16.38 hrs.
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% wrf T TN AT FTAT ATEAT, TIRT AT
fafias § 9at 0x W @ § Wi aw 7 WO
N g avt g fadraw &1 waew &1 W
g wargfoat @i ) A, 7 e gw wide
& IR W AT i fadwl ¥ o o
a1 gg W T wr qfa s agh W

- ®W ? Ay ¥ T @ ) gEfeg

& gawr fadg 7 w3 @1 E, & awdw w1 @
iwifror M gfc ¥t @ a@ &
TR HRT A, U9 ORI w9y
oo wEh §, Aam v § ag 3w & faw
I E ITHT WY 5 qar X W W T
TAT W7 AT guT g Afax g K awe
afe Fra@FTCRIE 1 M w ag ¥ 7w
feg Tt a1 fe & TR @ AW Y
Rfverfion Tga W g Ak R
T &Y I | eefag wd faw w1 fdw
o w3 @ g, afew qwdn w @ §, e
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AT Ag AR EfF T A A ww
fagm st w1 wfowre @ qwq &) e afa
wifs T & 9g¥ ¥ § Ff ¥HY WW W
wfE g3 OF WA 99 I ¥ ®@ T A
IR A WM IAH B FEE AW qFAT § )
% ag A F T g IR §T gorr, A
T I § i Tofa § ag ag ¥ @
wR § 1w $if ¥ afafs )@ ot
s ¥ w1 qfa eorfoa  amwy

w6 varfan w4 6 am wg A
2 1w xaw fau gdarfas wWgw aw0
ar & wgwr fe TRl W e A W T
& % faw ure qwatfaw wfewr dfaw a
TUE T 9T BT Ao | JqeTe g e
TR Toq 7O Fredrard Y AT T gu o
X afgiea w1 o w9 faw @ owre e
LLUE A o

st frena Feg (wwA) o wwf, o,
TR AW F QU FEew  WAw w4 § g A
afe §, w3® were &1 Afaat § AR @ WM ET
I ATE ST W agA ) wAww g &
W R 9 7g wEw NEe g fw e
fuafa, Y wfr oror O gy wawi A, wloal
o S oww wTw §, T QW
ag avit ¥ fag o fawar &1 fawg 1 W
wwa Ay faw ¥graag TR feor @
afem a1 woE a1 vk W fo & @ guee
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wge & eqwy & o A o ST b e

¥ fmfwr & av g fa v wfa & oo &
Ty @ I WY wfon gw enfer w30
R ¥ fagis &9 & wed o fadw A
g w1z + A g Twr S fw |
TRt ¥ T § gAY ST W1 w9 A1 g
famy @ &7 wWifs 79 @ dw & gaww
A E AT W A @ wwal
w9 s & g e ®1 wfaw gt
Qn ot N feft & o wAA ¥ oA
e wwX | Y e g § e e e
* WA W T A | afe 0w e
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forwm & qrw ag eaw § A g v w A
TR dwm g fe gl e
W afe v weer Wi amge T g
fagiy wedt K gH & & &Y 57 & T
T, Ifam g TG xEd feft | wang
7€ g WA, AR xEE e ® grow g
g wfeq 1 wfew & wgar wmgan § fe fomy
Wt Ty, wRriea wger # qfewi g9 W
aRE QW@ ¢? Turd TSy i Wi
FT AR I w0 ¥ owwd §, AR
o R 2w, v ¥ qed e e
T Aqfa I I+ @R, v wwi o ) gl
TR oot Y, W I ® Ha T anad H
AR FHFgAAGN ¢ Wt xw 2w F
a1 freit g dow o gl qfamia ami F fag
5%o ®Y WY AGY g1 WA &, Ffw fadwii § a@y
qfr &€ srw Y fawdt @) W WEAmH W
y&1¢ #1 firdg dar gwr § WX qE qF A<
4 W gfersr afaerdy o7 F0 & aw go §
g gfa 10 w7 @ frdg #1 Aww R 1@
£ foed fedi Tomam ¥ wiw? 9w go A
o wwr & g a7 fr gie 9 &
el ¥ fergear § e ® g8 AR
WA § ) R afema aErd § Wi qR
wfgmifai & ame aow &, afew & ey A
& F A, awrd frar a@t gk 2, foey
T S0 F AN AW §, paea A g ¢ Sud
TR A ¥ I a  fw wf
®T ATH WTAT § WK CAR WA AIFERE § TR
FE W YW &R W, Niw §Eaw
fawraa o & AfeT e o §?

N TS JOET W) A WEgHEE o
N wres ¥ Q) e qoAr gl W N
w71 9 § W W F@ Ay firdg Wy dw
Y w Ty § Y AR sfawfet & g i a
X ERT §, X8 W H AgEw s &g
wrar § fF A% fawr wTag wwW A @,
gfew faw w1 Y v & 1 Afew gowew
fawr @ famwedt ¥ g o wgeyel
TR AW g0E § 39 B gfaw @ 1 afe
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quwa T ¥ A dav AT aTe 73 @
& fr aga €Y SR Qe syt &, ¥
§frarh 1@ gRT W FRA oEEY ¥
g¥ Tt azer afgw ) 9 gd adee
oY AGA AT ATATA A EFT AR I @
¥ wafag weg aoeTd #1 fggma s E a
AT qORIR A9 IW ¥ e fav, A0g A
fowr € a1 quae faway g1, x@ AT
feagelt & R W ww #} AW

agtaw foewr Y W E F @ w1 awdw
Faar g, ¥feq 7z fre oy i fem T
T T dfag FY BF  feqr am wwar &
1T afz agi oo g Y 1y Iwdk AR N
Ty a1 qur wfgwre § fr ag a@
WA Heg T gy § 1 Ffww fow a0 A 99
wrqiza W e 9w &1 faw gfaar, Sar
wrA fmg oft 77 @ ¥, I A faw wid
& ® sd e N g NE §, o
geaaw ¥ag a9 ama ramnr i
ITHT FTAW 97y A& § 1 A yfaai g A
T, TF A MA@y

AWK & a9 AU A AHR F g
waray & fdzT § 71 6 st Y woerE, Twi
®1 g fannr g7 ga fedi 1 Ow § wang
& T wEEd A 9 ¥ e wam g
WY &7 e &1 17 HaTew @ WK
AAIAR T TET R N g e
N A oo Far wady o
® g WY A I =TT oy

ot qww yem () mwmfr o, &
T O & awdA e g o8 T
6 T8 ¥ wav qacr 9 avar 8, s firw it
o AT AN g Y T e w X g
FEfeT a1 afe 91 wod ewror ¥ ar,
T IAAY AT A w1q9 @y F AU @
Maedfer wdmaelt 99 & qugeht Bram
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T 7 A9 WX FS g KT AKX A1 AT
I fewr &

Build or construct a suitable memorial
in or mear or in the vicinity’ of a pro-
tected monument or a protected area
to perpectuate the memory of the per-
S0f. ... T

That is after the Resolution or the de:
cision taken by the Legislative Assemble.

wanfr wem & W7 ¥ ©F @@ AT
AqEAT g, WX TE AVAT T A A IO |
w va fadaw w1 afa §3 & @@ wfam
t a=i gfedi § g5 afada @ son
qgar ?

=Y gorwey wem : A A, w@ife I3 A
FTETE  qEE § | wreEnEr e
o\ v TaAdey QN oW w1 wT
arT o T E1 Y 1 5w w7 A e A
2 wE wE g a8 v ¢ f v 20
& qiz v 20(vw) e faar o, v o
w0 W 3 A §:

“If we want to erect any new monu-
ment then it will be done after the ap-
proval of the Legislative Assembly.”

& w¥TEy &7 AT A F AT

“Notwichstanding anything contained
in this Act or in any other law for the
time being in force, the Legislative As-
sembly of the State within the territory
of which a protected monument or a
protected area is situated, may, by resolu-
tion, authorise the Government of that

State to instal, erect, build or con-
struct.” . . .
ar ¥ wRY

W gT e oF e g 9T B TR The State Government is entitled to erect
T & @ W g Wewnfaw $y g this
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oY §a g ¢ 5 guee fawm W aoe
T & 7 fvaar a9 & ¥@ *1 wig ¥ qrw ?
R w13z § 5 fomar v & O @ W e g,
Y uw fgam frmrapr g, Sw ¥

AATH TATTH! FT HTAT FT TFY § | W AW
T 15 TR ¥ FE &, A W F 9 0F 5
Tt am I AT @ &
o e a4 § 1 sy ) o g ST
1 3w Y, At T W A s g g A
w7 g, 25, 25 AT TUA ¢ w7 gCE W
& o g @ 73 § fs 9 w7 qgeT WY A
#ferw ¢ 1 guae fawr o qoen fawrr
T T § A1 agh o3 w9 gu § | 97 )
¥ g & w-am 43 gu &, foer ) grem @
e &Y & ) X &Y 7wt 9 e Y mee e
R I frares AR A F fe 1 S Fr A
o1 ) faema § | oar TE w71 & Sy w Agt
q &3 I3 & WS4 ddy q foww § L.
(wrwam) ... & G§r wgifmi W M€
T & ) f g & gt e ¥ Y g
fam ®Y feet fomd arer Y 7@ sAem W
R 7y fm oY 97 w7 qa w1 wwE A
1 3 a2 efagfon €, a¥ s gin A
& oY o §Y wp 6 W W1 WS e agt
o @ ey | g gad g B 9F e A
7€ 19 71T | g g g N G § o
v g A wTeNw Ag & Wk AW ¥ fag
& gade faw @ ¥ 99 W @ § )l o
T @ qE ag T & g fawmr W 9K
wwE AE & 1 W WG XE F Ao w1 g
T, A T FT A N 7 w0 5w
TR awe gy ... (swEw) ...

o a9 K ag s & 5 g fawrr ¥
%O ¥ ewrew §, forer wY w9 ae% A9 | gqy
a¥ a8 7 B §, g B § AR 9 F R
AT g A e ¥ T T T & AR
T & fag agi AW F AT 1 AW WY
w1 ¥ g fawmr # @ e § | wf o
AETTOTH & ¥ aF wwE § | 9T H A
fawrr ¥ <E¥ A1 W1 TE § | 5B @ T

Anciont Monuments & AP RIL 5, 1974  Arch. sites & Remns. (Amd1.)Bill 308

& fo & g 7 @ & o & awwa § fe 99
N W W T FE A | Ad qg W W
T & T gaeer fasr & AT o< wiw W TR
i Wi wfEx o, forr Afe & #ik wré
8 @ v § 1 o W T, wg e g ar § i
gt O ¥ o g T & 1w I e
*T IA FF | AT W v § R e
&1 37 el & T oF ¥ fed v gu ) Tt
L SR UELE R UR LR O L
T g O AT G & | Tg IT AW H [0
T F WA E

st Wowto wraw : WY TAfiae wH ¥
TR ¥ wg ) E 7 w7 AW ag wAfwae WAEEE
ATy Ry?

Rgw v : & o @ E I
®1 v fud, ¥ 3o wpdiEE g faw
FWE el o AT g g
frt s agi Ao Fgm A & fr g A
F& TR AT Y | W T A
3 ¥ R B o S Wi A sy # gaE
wer-gfai §, I8 w1e Fad, 5 o ¥ e
¥ Ty wrer §, 99 %Y Wiy dew dfew @
o ¥ g ST AR E IR w feedw
wrw AT Wi 3T W a9 F o dAr e &
qTE WY, IH FY WY FELT TAET 9 A |

w1y 7g Xfed o forad g wqrT § 99 9
forrr ST oY § W el o g s ferwr
W § 1 4 B ¥ A W sAmaE AR
T ®) w6 3w Ao TG 4 ) g T aga R
e WY Ay § s ST TE@ FTH WA
§ afwe e 7 o€ fr A R A d A A
& TRl & AT dw wny § s s o
WE ... (vgwgwm) ...

wafire ¥ wg ag & fr & v fadaw ¥
oo wrk WA A e g A R
QATT §, I A AW S AEHIIE eI
qaree fawm gEEe #% 1 W v
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w1 i | 7 forit g & fag ag oF aga
o1 fawg § | ¥ el & an vyae Wi
&1 a7 ATfET fF gw A g Tt
T AT FT G TATTHT § A T { 79 A g
¥ g Wt e T W G AT 67 TE_ AT
A TEAE FTA I W F AIY TR

T IE T FEAAT|

SHRI N. K. P. SALVE (Betul) : Mr.
Chairman, Sir, I did not have the sligh-
test intention of participating in this
debate but as I read the proposcd Section
20 (A) to further amend the Ancient
Monuments and Archaeological Sites and
Remains Act of 1958 I felt very highly
provoked for two reasons. First, the con-
stitutional validity of the same. No less
a person than Shri Madhu Limaya, who
is one of the constitutioral pundi's of
this House, supported this Bill in ex-
tremely low key. He again and again
asscrted that I am supporting the Bill.

ot wy fawd :  re<a o¥Y qT GAOTE
gune WY far T awar )

SHRI N. K. P. SALVE : I expected
him to come out very frankly and say
that the provision, as it is, is utterly un-
constitutional. In respect of
which is in the Seventh Schedule enu-
merating the Union list of subjects, only
Parliament has authority to legislate. Sec-
tion 67 reads :

*“Ancient and “historical monuments
and records, and archaeological sites
and remairs, (declared by or under law

- made by Parliament) to be of national
importance.”

So, any ancient and historical monument
of national importance so declared by or
}mder law made by Parliament is someth-
Ing over which Parliament has authority.
In the Concurrent List item 40 it reads :
“Archaeological sites and remains
other than those (declared by or under
law made by Parliament) to be of
national importance.”

entry 67,

1835 (SAKA) Arch. sites & Remns.
(Amdt. Bill)

In_respect of such monuments can you
without amending the Constitution first
vest authority in the State legislatures to
make law? Therefore, instead of putting
the cart before the horse first Constitu-
tion should have been amended. In fact,
we are considering a Bill which is clearly
unconstitutional as it is. This is my first
point.

310

I entirely agree with the very serious
concern which has been voiced by all the
sections of the House including Shri
Limaye and my colleagues in this party
that several archaeological monuments are
in a state of terrible neglect and we need
to look after them far more cerefully,
tenderly and with much greater zeal,
effort and enthusiasm. About that I should
mention later. But coming purely to the
basic postulate of the proposed amend-
ment I am simply alarmed to read the
proposed change. Whether or not State
legislaturcs ever add to the historicity of
these monuments of national importance,
if ever this Bill is passed we would be
establishing a new landmark in encourag-
ing fissiparous and secessionist tendencies.

In respect of a matter which is of
national importance, how is this House
less compeient to make laws and less com-
petent to take decisions as to how it
should deal with it than the state Legis-
lature. That is something which 1 cannot
understand; whole idea is utterly un-
sound.

17.0 hrs.

Recently, I happened to visit Madras
and I was driven about 30 miles away
from Madras to the beautifyl temple at
Mahabalipuram. I saw sunset there. I
have gone round the world several times
and seen sunset at several places and so
much is said about sunsets in different
parts of the world, but rarely have I seen
something tremendously maginficient and
which can be a sight worthy of Gods. I
do not know which Raja built it. What
does it matter which Raja had bunilt it?
Suppose he had propagated a philosophy
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that the culture of the south was some-
thing different from that of the morth etc.
etc. or many things with which we are
completely in disagreement and supposing
it commends itself to the DMK Govern-
ment to start building a monument of the
raja. And then the ADMK comes, only
the platform would be ready and the rest
of it would not come up and that would
become a monument which not only add
historicity to that great temple at Maha-
balipuram but it would b= a monument to
the political disputes which have come
about. But if it came here, we, sitting
here in Parliament can take a much more
objective view. This is a national forum
which can deliberate in the matter. I can-
not think of a situation where the beauti-
ful temple can be made ever to any
State Legislature; even if it were in my
own State of Madhya Pradesh, I would
have said ‘No’. Such a beautiful thing
must be the exclusive prorogative of this
House because this House alone can bring
to bear a certain degree of national view
point, a certain degree of national angle
which is so necessary when we deal with
these monuments. Therefore, I most vehe-
mently protest against this Bill in its spirit
as well as its letter.

SHRI MOHANRAJ KALINGARAYAR
(Pollachi) : Does he mean to say that the
does not want the State Government’s
participation in this ?

MR. N. K. P. SALVE : I welcome the
State Government’s participation but I
certainly unwelcome completely a position
which is going to interfere with the basic
structure of a monument as such.

I was just coming to my next point.
There are certain basic rules of archaeo-
logy. Fortunately for me and many other
Members, 1 am a student of neither
archaeology nor history and, therefore, I
confine myself to commonsense. Going
purely by commonsense, if a monument is
of archaeological importance, I cannot
understand where the necessity is of want-
ing to perpetuate the memory of a person
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who has constructed such a monument.
For instance, we have the Taj Mahal in
Agra. Has Taj Mahal immortalised Shah
Jehan and Mumtaz Mahal or is it the
other way about? The royal couple. re-
membered for Taj Mahal symbolises sub-
lime human love. I would like to know
from the author of this Bill what he would
think if we started building the statue of
Mumtaz Mahbal or Shah Jehan near Taj
because they were the people who were
sought to be immortalised through this
beautiful tomb or mausoleum. That has
failed

1 consider that each archaeological
monument stands for a certain philosophy.
Therefore, 1 agree with Mr. Naik when
he says that our monuments are not the
legacy of only Tamil Nadu or South
India or the whole of India but it is the
legacy of the entire humanity. Treating
it as such, why is it considered that any
State Legislature should be given authority
to deal with-—something which we con-
sider so sacrosanct as the legacy of the
entirc human race? So, I would say
that let us trust the Government of India
to take care of it via this House.

As regards the actual performance, how-
ever, I have something to say. I have
great respect for the Education Minister
who has been an eminent educationist and
I know that he is one person who has a
tremendous aesthetic sense. If he really
went round the country he would find
that these monument are in a hopeless
state of disrepair. We need to look after
thesc monuments with a much greater
care. We need to spend much more
money after them because they are In-
valuable priceless possessions of the en-
tire humanity. We are the trustees and
custodians of these priceless possessions.
Here I might narrate a very small in-
stance which would give you an idea of
what tremendous priceless legacy we have,
of which we ourselves have no idea.

I happened once to lead one of the
delegations, to a tiny island in the Medi-
terranean, Malta. The Maltese people
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took us for sight-seeing because I asked
them to take us to some of their ancient
monuments. They said: ‘we will take you
to a cave but entry to that cave will cost
three dollars’. The foreign exchange of three
dollars was a little too much. But I said
‘does not matter’. For myself and my
wife, I paid six dollars, in addition [or
something for the bus travel to that place.
We were taken there. When I entered,
1 saw two huge stones covered by another
stone at the top. Then I said, ‘All right:
let us go to the cave’. The guide said,
‘You are already in the cave’. Then I en-
quired: ‘Was this cave meant for rats or
for human beings'? As for the amount of
six dollars, T saw it go down the drain’
This is not a mere tell-tale. This is what
happened.

We do not know what priceless treasures
we have in these monuments, beautiful
temples that we have in the south and
elsewhere, the magnificent Ajanta and
Ellora. What we have is something which
does not exist anywhere else in the world
in any country. But they are in a terrible
state of disrepair.

Then the smugglers are making merry.
They take it abroad and sell it not for a
hundred thousand rupees but for a hund-
red thousand dollars.

SHRI MOHANRAJ KALINGARAYAR :
It is priceless.

SHRI N. K. P. SALVE : It is priceless.
But what are we doing about it?

I do hope the Mover of the Bill will
withdraw the Bill and seek a assurance
instead from the Minister that he will
bereafter take much more tender care of
these priceless treasures which are there
in the country.

N qwo WA Wum W (FommarE)
g At faw oft Jemt & Aw fear § qeEr
& gt waar § 1 g w faare ¥ aff qww
8 LSS/73—12

aifgd i aferor ardy s §, afaemng ey wom
& | X YHTT Y WTEAT EH T § W I W
AT § Y & e § froag w6 A &0 AT
U g & fr aga ¥ smwwEifaE
AT qUE g1 @ @R gN 9T R E
A dzw Tk B A ¥ I AF TIC
Afr T G g ag ¥
wTfieR # 7w A @ FT g gL AR TG
g1 o AT & 1 8 o wed 1w avg & wiiew
& any ¥ fore § e g oo At frmm mar &
# s ¢ 5w & @ & wfgwre # @
A I T TE ¥ T@WIH g1 AW
farer 77 o 5wt § A 7@ &, T Q@ i g
1 fran §f Afer {fF T mw A AR
¥ 4G # f § qag M TR G § ) I
gy v A 7A@ {1 A7 AT A § At
F dar o @ F ¥ § wAT & TER ¥ T
dwgee ofefdie § e e T W &
fore woga ®1 A A grr TR § e
foq wraT § AP § ST I@ W F @
fara s i@, 9w % 7Y 9w fifoom & 2,
39 fefaom & sfedd Y Fewe & fog &) 2
g frar oty &) faeafa § 0¥ w@F W
TR gl & | JEE aga aw e awva
frafedt o @< § w1 &1 & o aEen §
fFREsgraamImfa T Ea
forg wraaT & % @ & w7 39 4F w) 9ud wAey
< frar @ &7 e qT, wRw aAEr
a1 gfrafady avrn ag & T W oew g,
7% I SN KT T A g afgd
3w e v dar ga fefaom ov at A
T fegd | M gw fefasrm & wrpiiza § s
2 W I, I W@ WE 9, IA Ew
AT (AR @ FAT A1l 1 I & ey
¥ g1 q& 4 wad a1} ¥ gaw oY foeqy av 1 aww
@ wTo'Er g A IER quy AR ¥ @
N wa O Ifgd | w0 §gw A w
WA wo A i ! o
ARG W W e meifz W oF feardie
T FT WY AT wEy § 0 qg G
whga g
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St TIATEATC WY : gAT 3W & OE W
¥ g e oaw, femray ¥ odwT S
T a, QO AgEeA w3 9w, R
W T FETT FHA g 1 afeq faw ww
# o faw oam ¥ & wEe w@ ¥ IW
&7 ¥ g IH) AW Y I #7199 @ T
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2w fAag oF JuH ¥ FHEr §Aw wdw
FGT AT 9T | gAF wiafrar mgERm ®
Wy w1 FFeT A aw ywe fag &
Jear § WX gea fadt & e mfastag
F1 AfgT 1 go o i AT AT AR
2108 aga & am fram o wgd §
4 gg gmQ-rfgfes qidy &, foma e
FAT gH A9 FT EA 2 | §A WIWEA
¥ g waa gaq sfagm ¥ ofrag e
2, 39 ® wemmA A & agmAr fawmady 3
zq fag 37 A fewom 79 A TE g@R
FT e St Tifeq, AfF THA S gRET
FET OifE WTEAAIT T INTT A% W gER
a7 & dxefow @ At & faeaw w7
TFEh | et gd ¥ o faw & O
¥aOH @E W A Ad FB AR
Q, &1 ag ¥ faw € v w0 AR AT
TTET TAH, AT IAFT ANGA T AT AW |

gl & 71 & & F F fog A
guaer fawmr, &, 9@ X wom Iowfae
O a@g ¥ A fwm 3 & ow @
ITE W | qg wE qW 9gw W am
¢ 39 wug AW fawmr & W) A, A9
I oF @ W feer o7 AR wOw
¥ g made ¥ oF @ W TR
fowr & wf ofr &1 W gur 971 OE @
B IW ® A7 A T ) W AR 9
fagre #, WT fagre qamr # 0, g
gwT 1 &Y W wgem wr fagy feelt Wi
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T q97 1 A® AWT A W7 3T | AfEw
Ja1 qAafAe dEE s A% Tg feen
§ Al @ A oS- mar gEwr W
qar g AW & | ATA AE, 9€ A AR
¥ M, o7 W@ FTW FR At q @) AfE
IEFT A IJqUr g qwar 91, T S
N I9g ¥ 98 W g1 awr  HY ag A
w feamr & f& gme wmRem AN few-
W frg ag § ¥ T @) F W owTRr-
a6l ¥ T g W § froag ww el
veeré F fem, ar feY 7 FaEran w@few
a a8 § f& 9 g A @ Ak @i
Y IR §F AT FT qAT qT AR @)

T A F FF awi F AW & fa+q
¥ %1 gqaw & 1 @i Al A 3 ATEAl-
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aET aga W IO Iy @ fFoawe
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I @A E

UM § I § A7 §6 T Faw &)
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1 ¢ ) &Y o Ofwgrfar waet wi w-
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g w I aws A eam ¥ e
T fogem ¥ fomy ot qui "z §

¥aw  afRe ok afer @@, W@ wERw

Y I w9 AT W Wi A A A s
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RURCARE el e I

_been taken.

_Similarly, there are various

(Amdb.) Bills

T & AU @uE e oW whew A
W oam amw A At I oW oAd g
AN AR AW T

SHRI ARJUN SETHI (Bhadrak) : I
am not in favour of this Bill, but I must
appreciate the interest which the hon.
Member has expressed through this Bill to
preserve and maintain the ancient monu-
ments of our Country. On this occasion
I should like to draw the attention of the
hon. Minister and his able Deputy to the
fact that the State of Orissa is full of
ancient temples and rare monuments, but
unfortunately those priceless monuments
and temples are in ruins due to poor main-
tenance. I must bring to his notice that
in Konarak they have appointed some offi-
cers who do not know what a monument
is. They are careless and they do not
bother about this. They do not know how
to preserve thesc monuments or what to
do. They do not know what their duty is.
I am told that a number of representations
have been made against the Offizer in
charge of that muscum. but. no action has
1 am not particularly against
him or her. But, my plea is. when a
person is -ut in-charge of an ancient monu-
ment or a temple. he should take cgre of
that monument. for which he has been ap-
pointed or hc has been paid for.

Some two to threce months back, myself
and my hon. friend Shri Banamali Patnaik
visited the Konarak temple. When we
went to the muscum, we found that therc
was nobody except one chowkidar, who was
loitering here and there. When we asked
for some information in regard to the mu-
scum ctc., he said, the chowkidar on duty.
said ‘we do not know when the Curator
or the Officer will come’. This is the way
in which, the famous museum, one of the
most rare' monuments in the country, is
being looked after., This is the case not
only with Konarak, but, in regard to other
monuments like . lingaraj temple at Bhu-
baneswar, Jagannath temple at Puri, ctc.
temples in
Orissa. That is why, it is called the ‘Land



319 Ancient Momuments & APRLIL 5, 1974 (S4KA) Arch.Sites & Remmus. (Amdt)Bill 320

[Shri Arjun Sethi]

of Temples', and due to inadequate main-
tenance and lack of proper protection, these
rare temples in Orissa are in ruins and
regularly, pilferages and thefts are taking
place and many rare idols are being smug-
gled out of this country. So, 1 would
request the hon. Minister to see to it that
these priceless temples and priceless monu-
ments, espccially, in that part of the
country, namely, Orissa are looked after.
That is why, we have requested the Go-
vernment at the Centre to create an Ar-

chaeological Circle, so that the Superin- *

tendent or the man in-charge of that Circle
will be able to devote his full time in
regard to the preservation of these monu-
ments, in Orissa.

I would like to draw the attention of the
hon. Minister to another matter, though
it may bc a petty one. Sometime ago,
some guides were appointed in order to
help the people who visit the temple at
Konarak. But. they have now bcen ret-
renched, I do not know for what reasons.
Now, nobody is there to guide the tourists,
who visit this temple.

Lastly, T would request the Government
and our Professor who is a lover of arts,
architecture and monuments that he should
create an Archaeological Circle in Orissa
30 as to preserve thesc temples in Orissa.

o wifarg avw feetfen (aid) - qamafa
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) : Sir, I
would like to compliment the hon. Member
for having brought a Bill, which has given
to the Members of the House an opportu-
nity to express themselves on the broader
question of the work of the Archaeological
Survey of India. The hon. Member has
rendered my task very easy because in his
very long speech, which he read out, there
was very little on the Bill itself, and more
on issues which were extraneous to the Bill
itself. I am grateful to many hon. Mem-
bers for having commented on two of the
principles which are involved in this Bill.
I would not like to take the time of the
House by commenting a great deal on
those two principles, because they have al-
ready been commented upon.

The first guestion is whether the appeal
of a monument, which has been declared
as a monument of national importance, lie
only to the people of the State in which
it is situated or whether the entirc nation
has to look upon it as its proud heritage.
This point has been discussed by several
of my hon. friends. All that I would say
on bchalf of the Government is that we
fully subscribe to this view that these
monuments are not monuments of which
only the people of the State need be proud.
the entire people of the country are proud
of thcse and many of the monuments are
looked upon as the heritage of the entire
mankind. Therefore, this Bill brings in a
concept which goes against this fundamen-
tal point. I would, therefore, urge on my
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hon. friend to reconsider the stand that
he has taken.

The second point which has been raised '

is, what is the best way of honouring those
personalities which are connected with
great monuments. This point has also been
very ably discussed by many hon. mem-

bers, and 1 find myself in entire agreement -

with these members that, to preserve the
historicity of a monument is a greater tri-
bute to those who constructed the monu-
ment than by attempting to put in some-
thing which is dateable to the present and
not dateable to the time to which a monu-
ment belongs. Therefore, it is a broader
and wider issue. It should be looked upon
as a broader issue. It is a matter on which
not only lay people, as was said by some
hon. friends, have taken an absolutely cor-
rect stand but also historians and archaeo-
logists of world repute have taken a’ very
definite and a clear-cut stand. This is not
a matter which should be treated as an
issue of party. If my hon. friend wanted
to pay a tribute to the leader of his party,
at least I for one would like to say that
1 have great regard and respect for him.
But 1 am afraid the issues are a little dif-
ferent. Can anything which is constructed
today, which is conceived of, say in 1972
or 1973 or 1974, whatever may be the
year, represent the authentic spirit of the
period to which a monument belongs -?
Therefore, are we really showing our res-
pect to those great personalities by inter-
fering with something which they them-
selves have created ? It is a part of our
culturc ; those who have built a great tem-
ple have done it out of a sense of devotion;
they have not done it in order to perpe-
tuate their own memory. Otherwise, in
the casc of kings they could have easily
had statues of themselves made and in-
stalled there. If they did something out
of their faith in it, out of regard, it does
not behave of us to interfere with their
conception of the monument. Tf we want
to honour some one, we can easily do so
without interfering with that monument.
The world is very wide, our country is
very wide. If a State Government wishes
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to honour the memory of a great Indian,
it can always build monuments at other
places, not necessarily within a monument
whose historicity or whose aesthetic value
is to be preserved.

A few points have been made by my
hon. friend, Shri Limaye, Although they
are not directly connected with the Bill,
1 would briefly refer to those. He has
suggested that I should ask for an annual
report on each of the monuments. } have
already issued those instruetions. He has
also suid that there are many smaller mo-
numents which should be looked after by
the State and the Constitution may be
amended. 1 hope he has .already seen en-
try 40 of the Concurrent List. The State
Governments can do this, and I hope that
they will be taking up the preservation and
protection of thosc monuments. He has
referred to Abhilole temple and Chalukyan
temples in Bijapur District. These are al-
ready receiving our attention. We have
acquired large areas around these ancicent
temples, and the work of repairs has already
been undertaken.

Then, he has raised a point with which
1 find myself in full agrecment that in
matters like where a statue is to be per-
mitted or not permitted should be decided
by consulting expert opinion. The House
will recall that there is a Central Advisory
Board of Archacology which is a body
on which each State Government is rep-
resented.  Certain number of universities
are represcnted. This honourable House
is represented ; the other House is repre-
sented. A few distinguished archaeologists
in their individual rights are represented.

There are two temples to which refe-
rences were made. One is the Brahadis-
wara temple and the other is the temple
in the Vellore Fort. The attitude adopted
by the Archaeological Survey of India and
the Central Government was based on the
advice of the Central Advisory Board of
Archaeology. In respect of the Brahadis-
wara temple, 1 went in February 1972 to
Madras and there I had a discussion with
my distinguished friend the Education Mi-
nister of Tamilnadu. I suggested to him
that instead of this becoming a matter of
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controversy between the State Government
and thc Central Government, why should
we not ask a committee consisting of the
superintending archaeologist of the Ar-
chaeological Survey in Madras, the Direc-
tor of Archaeology of Tamil Nadu, and a
distinguished professor of Archaeology and
History, one who would be familiar with
the history, etc. who could go into it and
give a report as to where the statue should
be placed. Actually the issue was not that
the statue should not be placed. But the
issuc was where the statue was to be
placed. But somehow this matter develop-
ed into a political controversy and I hope
that my friend will try to usc his good
offices to see that in these matters political
controversies arc avoided and we respect
the opinion given by experts.

My hon. friend Shri Ulaganambi has
referred to Fpigraphy. 1 think he is doing
an injustice to the work that has been done
with great distinction by the Epigraphical
Branch and the Government Epigraphist,
under him has- two distinct branches, one
branch dealing with South Indian inscrip-
tions. For a long time this work has been
going on and some of the work is really
outstanding which has been done by the
office of thg Government Epigraphist.

He referred to the recommendations of
the Wheeler Committee. 1 myself happen
to be a member of that Committee. 1
know the imnortance of some of the re-
commendations. We are now trying to
find funds so that many of those recom-
mendations can be implemented. T am
trying to deal with main points; T am
sorry I am not able to deal with all indi-
vidual points, within the time at my dis-
posal. One point made was that these
monuments should be looked after much
bettcr. I am in full agreement with the
views which have been expressed and I
might confess that 1 am not satisfied with
the way we have been looking ‘after the
monuments or even offering protection to
them. The reasons are well-known. The
most important reason is inadequacy of
funds. But this honourable House will re-
call that about two years ago about 2,000

monument attendants were appointed so
that the security work could improve.
During the last year the grants available
to the Archaeological Survey of India have
been increased considerably with the resuit
that the work of special repairs has now
becn started on a fairly large scale. We
hope that in the present year which has
just commenced this work would improve
even more, because, if the House pleases,
the grants available to archaeological survey
for doing this work are going to be en-
hanced even more.

Sir, we are conscious of the importance
of preserving our national heritage and, it
is for these reasons, that the amount has
increased by several lakhs of rupees. 1
think that the plan and non-plan expendi-
ture taken together, for erecting and for
repairing, the grants would be Rs. 120
crores. This is a sizeable improvement on
what the situation was about four or five
years ago.

In view of this assurance that I am
offering to the hon. House that Govern-
ment is conscious of the fact that
the work of preservation and of
looking after the monument has to be
taken up more seriously and the fact that
we have already provided more funds and
we are attempting to streamline the organi-
sation, we hope that the care of the monu-
ments would improve radically. So, 1
appeal to my hon. friend, Shri Ulaganambi
to withdraw the Bill.

SHRI R. P. ULAGANAMBI : Sir, with
duc respect, 1 would offer one or two ex-
planations within three or four minutes.

I am thankful to the Members who have
participated in this debate as -also to our
hon. Minister for having taken pains to
explain’ and answer the questions that have
been raised by me and other Members.

The intention of my Bill is not any paro-
chial view-points or it involves any politi-
cal issue. If you go through my Bill with
all seriousness you can easily understand
the spirit behind this Bill. Our Minister
had asked whether this is confined to my
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State alone or the Bill is brought forward
as a national issue for the country as a
whole, I would like to say one thing. The
Archacological Department does not take
any care to maintain and preserve the

national monuments. Also, the purpose of _

my bringing forward this Bill is this. This
is just to instal, erect, build or construct
a suitable momorial in, or near, or in the
vicinity of, a protected monument or a pro-
tected area to perpetuatc the memory of
the person, who was either the founder,
or the builder or the originator of the idea
for the installation, erection, building or
construction of such a monument. I am
not speaking as an individual belonging to
D.M.K. Party. Irrespective of the fact
whether one belongs to D.M.K. or
AD.MK. or any other party, the purpose
of this Bill is only for amending Section
20A to the Ancient Monuments and
Archaeological Sites and Remains Act,
1958. My amendment to 20A(2) is as fol-
lows : —

“(2) The Memorial so installed, erect-
ed, constructed or built shall be such as
not to have the effect of destroying, re-
moving, injuring, defacing, imperilling or
misusing the protected monument.”

That is the guarantee that is given in this
Bill. 1t is not that any individual party or
Member with vast majority of votes comes
forward with this Bill for installing a
statue. This reflects the aspiration of the
people of the locality who want to instal
or erect the statue. That should be consi-
dered. That is the spirit behind this Bill.
It is not my intention to bring in any
party issue or any individual's issue.

MR. CHAIRMAN : Those things are
clearly mentioned in the Bill. Tell us
whether you are willing to withdraw this
Bill or not.

SHRI R. P. ULAGANAMBI : It is not
unconstitutional as one hon. Member said.
I only want an amendment to Section 20.
If the Minister accepts this, then only he
can bring forward an amendment to the
Constitution. It is not unconstitutional. It
is within the purview of the Constitution.
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Prof. Mukerjee raised this issue—he is
not here—and he also appreciated the
maintenance of the Madurai temple. Also
he appreciated the panoramic view .of the
Cape Comerin—Kanyakumari. Madurai
temple is looked after by the State Govern-
ment. That is why it is properly looked
after a great struggle we got the limited
permission to garden the ‘open space
around Vellore Fort. If any State Govern-
ment comes forward and pass a resolution
by majority to take over any temple or
erect any statue then only the Bill secks
for your consideration.

MR. CHAIRMAN : Do you want to
withdraw the Bill or not ?

SHRI R. P. ULAGANAMBI : 1 seek
leave of the House to withdraw the Bill.

MR. CHAIRMAN : The queslidn is :

“That leave be granted to Shri R. P.
Ulaganambi to withdraw the Ancient
Monuments and Archaeological Sites :ind
Remains (Amendment) Bill, 1972.”

The motion was adopted.

SHRI R. P. ULAGANAMBI :
draw the Bill.

1 with-

MOTHER'S LINEAGE BILL

17.50 hrs.
Wt wg femd  (wtw) I beg to
move :

“That the Bill to provide for the right
to trace one's lineage from the side of
one's mother be taken into considera-
tion.”
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